IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENOH

AT HYDERABAD
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0Ot, of Order :9-%-56,

Betwsen :-
'U.Esuara Rao

. esApplicant
And

1. The Chief Postmaster General,
AP Circle, Hyderabad.

2. The Sr.Supdt. of Post Offices,
Eluru Division, Eluru.

«sosfespondents

Counsel for the Applicant H Shri S.Ramekrishna Rao

Counssl for the Respondents Shri N.R.Devaraj, Sr.CGSC

CORAM:

. Y4
THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE-CHAIRMAN éaé%:

THE HON'BLE SHRI R.RANGARAJAN ‘ : MEMBER (&)

(Judgement of the Oivision Bench passed by Hon'ble
Shri R.Rangarajan, Member (A) ).

. . LI I J 2)




0A 543/96, Dt., of Order:9-5-96.

(Judgement of the Division Bench per Hon'ble
Shri R.Rangarajan, Member (A) ).

The applicant in this U.A. is working as Postal

Assistant now. He joined as a Postal Assistant on 9-§-68,

In terms of the letter of the Chief Post Master Genergl

“1lr.No.St/2-3/R1lgs/V/TBOP dt,23-10-93 he is entitled fdr con-

ju

sideration for promotien to the post of HSG-II under {CR

Scheme after completion of 26 years of service., The ﬂppli—

cant submits that as per the ®he above scheme he is eptitled

for consideration ta the post of HSG-I1 as on 1-1-55

S b

1-7-95, The applican@Lsubmits that he has besn irre
G
passed over f@® he has to be posted to the post of H

: ia )
under the said BCR Scheme as on 1—1-9§_and 1-7=-85,

2. He hagl been given tuo letters (B¥o.No.55P-81 dt
and D.0.No,.55P-81 dt.6;4—95 indicating some of the d
of tge applicant, By impugned order No,B2/BCR/Genl/
| dt.23.8,95 (Annexure A-1) he was informed that hes wa
over for promotion under BCR scheme with effect fron
the ﬁPC by the competent authority. Aggrieved by th
GE;EEE*FfI;;;;%iS 0.A. challenging his passing over

from 1=7«95 and 1~1-56,

arid
qu lar ly

hG-11

.20/31=5=53

aficiencies

s passed

1=1-95 fgﬁj

g aove

with effect

e The learned counsel for the Respondents submitg that the

D.A.L. Tor 1-1=-96 iéfnot met so far. Hence it is npt undeg-

stoad how the applicant came to know that he has begn passed

A
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~competent authority is regpondent No.1 ui%ﬁ. the Chief

- review of eligiblé officials for congideration for proj

for considerstion Por BCR Scheme as on 1-1-55,

submission of the learnmed standing counsel, the prayer

In view of the

for non

consideraticon of his case as on 1,1.,96 under the said dcheme

has to ke dismissed.

Hence the scrutiny of the selections held

as on 1.,1.95 and 1.7.9% has toc be done tc see whethar His casg

promotion under the said scheme with effect from those

by the Selecticn Committee,

4, As per the BCR scheme, the authority who controls
cadre has to form é'dumhiftee to assess tﬁe suitébi1ity
officials who had completed 26 years of service for prd
to HSG = II under the ssidscheme, In the present casg
Master General, AP Cir%@a, Hyderabad and he has formed

intimated the Committee of Officers headed by the Direg

Postal Services along with tws other officers to condug

Thae crilteria for promotion under this scheme for those
completed 26 years of service is "satisfactory service’
that paricé. The Committee had considered the service
especially the Confidential Record of the Cfficials ing

thet of the applicant for the last five years.

.was considered for that peri od "and whether he was founa fit for

dates

y the
‘of the
pmotion
, the
Post,
and

tor,

who have
during
record

luding

ER The Committee had not considered the applicant fit for

promotion under the scheme either with effect from 1-148% or with

gffect from 1~7-53 on the boslis of the service records)

sults of the DOPC cannot be challesnged unless malafides
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attributed to fh@ Committee or any iﬁr&gularity has been brought
to the notice of this Tribunal while considering the cass P or
prometion, In this case no such record has been produced jon the
tuo occcassions uhem the sslection committese met and hence the

chailenge of -the proceedings of the Committee is not tenable.

De o have perused the Selection Committee prodesdings|and
we Pind no procedural or other irragularities in regard tp the

proceedings. Hence the results of the procesdings have to be

uphseld,

7o The learned counsel for ths applicant had submitted that

he has bwen informed about his short comings by Lr.No.5tf2=3/
Rlgs/V/TSDP dt.23-10-81 communicating-the orders of Diregtor
Gengral Rlgs Lr.No.22-1/89-PE-I dt.11-10-91, He further submits
that these are not fit_;gmarks for passing over his casg undsr the

BCR Scheme. 1f the applicant is aggrieved by the intim&fionnf hisg

éhért comings-due to same reason or other and on that bhasig if those
remarks are to be expunged, a revieu can be conducted if these
ramarks are‘expunged. Aut the applicant having failed to challenge
those remérks, canmiot ask for considaratiuhu? his case |without

taking-note of the short comings. Un this ground alsao(the qﬁplir

cant has no case to challenge the DPC procesdings.

8,  In view of what is gtated above, we feel that DPC procsed-
ings have been dons as per rules and there is no reascn to strike

down the proceedings.
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0.A,No,583/96.

Copy tos-
2. The Chief Postmaster General,A,PyCircle, \

2.

3.

Hyderabad.

The Sr.Supdt.of Post Offices,
Bluru Divisien, Eluru.

One coepy te Shri S.Ramakrishna Raa,Advocate,
CAT ,Hyderabad,

One copy to Mr.N.R.Devamaj,Sr.CGSC.CAT.Hyd.

One scepy to Library,CAT,liyd,

Jne spare COBY.
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IN THE CENTRAL ADMINISTRATIVE TRy BUNAL
HYDERABAD 'BENGCH AT HYDERABAD

O:.A.:.No.. 5] W3 } ?d }I
W _ ' {ap. — )

Interim Directiens

Admitted ang
issy d._

All owe .

Disposdd of with directions
Dismissed\/y

Dismigsegd as withdrawn,

I P N

a\.ﬁ' =

N :l:hh; Smaky Ty
! - - - 3 : f
i{ Administragiye Tribunaf

B%w /S py ToH

'6 My






